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the Ministry. The transferees and depu-| 12NOON
tationists are nﬁ)t It:rea(tieg alike for purposes of] SHORT NOTICE QUESTIONS AND
promotion in the Food Corporation. (p) ANSWERS
NEWSPRINT ~ QUOTA  FOR NEWSPAPERS
Year Class I Class 117 DURING STRIKE AND LOCK-OUT PERIOD
1967 . 1 78 10. SHRI KRISHAN KANTf:
1968 . , . El 493 SHRI M. P. BHARGAVA:

(¢) No, Sir. Attention is invited in this
connection to the answer given in this Sabha
to part (c) of Starred Question No. 143 on the
3rd May, 1968.

(d) The deputationists are not eligible for
promotion along witn the transferees. The
Corporation is, however, considering the
question of permanent absorption of
deputationists under their service. Such of
them who opt for the service of the
Corporation will in that case then become
eligible for promotion under the Corporation
like the other employees of the Corporation.

SHRI K. P. MALLIKARJUNUDU : 1
understand that there is a Bill introduced in the
Lok Sabha to regulate the conditions of
service of the transferees. May I know whether
the deputationists are also to be included in the
Bill: if not what are the reasons therefor?
Secondly, I wish to know whether there is not
a scheme for decentralisation by the Home
Ministry under which officers up to the rank
of Section Officers are dealt with by the
Ministry itself without reference to the Home
Ministry and if so, what action was taken
under that decentralisation scheme, so far as
the Food Department is concerned, in respect
of these deputationists ?

SHRI ANNASAHEB SHINDE : As the
hon. Member has rightly said we have
introduced a Bill in Lok Sabha in order to
provide some protection to the employees
whose services have been transferred from the
Food Department to the Food Corporation of
India but the case of the deputationists stands
on a different footing because the
deputationists are few and they are from
various Departments, not from the Food
Department alone. Because some of the
activities which were being carried on by the
Food Department have been transferred to the
Food Corporation of India that is why a
different set of criteria have to be applied to
those whose services are transferred.

MR. CHAIRMAN : The question time is
over.

SHRI RAJNARAIN :
SHRI M. M. DHARIA:

SHRI MULKA
REDDY:

SHRI B. D. KHOBARAGA-DE :
SHRI BHUPESH GUPTA:

SHRI CHITTA BASU ;

SHRI PRITHWI NATH:

SHRI NIRANJAN VARMA :

SHRI Z. A. AHMAD:

GOVINDA

Will the Minister of INFORMATION
AND BROADCASTING be
pleased to state :

(a) whether newsprint quota for the period
of strike and lock-om is being given to the
daily newspapers which are closed; and

(b) if so, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) Yes, Sir.

(b) Allocation to a newspaper is made on
the basis of its entitlement according to
newsprint allocation policy of the current
licensing period. Deduction on account of
irregularity is made while making allocations
in the subsequent year only, if the newspaper
is less than 75 per cent regular in the previous
year..

SHRI KRISHAN KANT: The hon.
Minister has told us what the principle is in
the regular course. This is an abnormal
condition when there is a strike in the
newspapers and afterwards they have declared
a lockout. Probably with the newsprint that
they have got they will do black-mavketing
and they will do all other things. Mav I know
from the hon. Minister what he is going to do
in the abnormal situation

tThe question was actually asked on the
floor of the House by Shri Krishan Kant.
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pervailing? Will he allow the oews-papers to
make use of it?

SHRI GODEY MURAHARI : They are
making more money by selling this newsprint.

SHRI BHUPESH GUPTA: Get the
question correctly. They are not using
newsprint. Only when they start, they are
entitled to get it.

SHRI GODEY MURAHARI: Stop
giving it.

SHRI K. K. SHAH : This is a question of
change of policy. So far, we have followed a
particular policy. Then the difficulty, again,
will be how to allocate it to the papers which
have been publishing and taking out more
copies.

SHRI A. P. CHATTERIJEE: You allocate
newsprint to papers for doing blackmarketing.
(Interruptions)

SHRI MULKA GOVINDA RED-

DY : You should go by the list. Go by the list.

' MR. CHAIRMAN : What is all this? There
are certain names here. I am going by the list.
I am not going by any other thing, but the list.
I cannot understand how that question arises
or how that doubt can arise. Mr. Krishan
Kant.

SHRI KRISHAN KANT: May I know
from the hon. Minister—the Minister is
talking to his leader—if the Government is
going to change its policy now in view of the
new situation and how long will they take for
it? Will the Government and the Minister
assure this House that, if not the full quota for
the whole year, at least for the strike period
and the lockout period, these papers will not
be given newsprint? Secondly, there are a
number of papers which are coming out in
Calcutta and Delhi and we are starved of
news. Because of lack of newsprint we cannot
get more news. Will such papers be given that
quota?

SHRI K. K. SHAH : I am prepared to
accept that if newsprint is not released to the
papers which are today bringing out their
editions or which are in publication, a difficult
situation is bound to arise, because their quota
will be over. But I do not know what should
be the basis, because this is going on for a
month and then I have got to examine their
circulation for a month. This is a very difficult
question.
2—35R.S./68
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SHRI KRISHAN KANT: He has not
replied to my question. I have asked the hon.
Minister whether he will assure this House
that in respect of newspapers where there is a
strike and a lockout, at least their newsprint
quota for that period will not be given to
them.

(Interruptions)

SHRI BANKA BEHARY DAS: Cut their
quota for the days they have not published it.
It is pure arithmetic.

AN HON. MEMBER: Why are you afraid?
(Interruptions)

SHRI K. K. SHAH : It is unfair to say that I am
hiding my face. (Interruptions). I assure the
House that we will reconsider the whole matter.
(Interruptions)

MR. CHAIRMAN : Silence.

SHRI CHANDRA SHEKHAR: There must
be some propriety at least. Here is a clear
question by the hon. Member that these papers
are not under publication, and why should we
give them newsprint? What is the
justification? The Minister should outright say
that their quota for this particular period will
be cancelled and these newspapers will not be
allowed to indulge in blackmarketing. Why
should the Minister always show helplessness
before the nation and ridicule the whole
parliamentary democracy by showing that
they are so ineffective that they cannot do
anything?

SHRI K. K. SHAH: I understand the point
of view of my hon. friend, Mr. Chandra
Shekhar, but there k our policy which has
been accepted.

SHRI CHANDRA SHEKHAR: What is
the policy?

SHRI BHUPESH GUPTA: On a
point of order . . .

SHRI CHANDRA SHEKHAR:
What is the policy?

SHRI RAJNARAIN : On a point of order .

(Interruptions.)

i, AT FT AT ¥ gz w3
TAT @AT§  ZFT | ATTEET AT 2, 99
qFIT B FA & A0, I AT 3 | 77
e W OB @TE e A
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SHRI BHUPESH GUPTA: It is not 'halla'.
I have raised a point of order . . .
MR. CHAIRMAN : I shall call the names.

SHRI RAJNARAIN :
order ...

On a point of
. *UFM)
SHRI BHUPESH GUPTA: My point of
order first . . .

SHRI RAINARAIN: Mv point of order
first . . .

(Interruption)

SHRI BHUPESH GUPTA: My point of
order first . . .

(Interruptions)

MR. CHAIRMAN: You rose first?

SHRI BHUPESH GUPTA: Yes, I rose
first. Irose first. ..

SHRI RAJNARAIN : How_do you
know that he rose first? T ¥ i
Efragaghad?

MR. CHAIRMAN: I take his word. I shall

give you an opportunity.

st IwAREw c hed, & 9@y ¥
&g g

MR. CHAIRMAN: 1 shall avoid both
of you.

SHRI BHUPESH GUPTA: No, no. It is very
objectionable.

o TWAREN . qg qgT & g
#r @ g e a7 quar 9 § o S
arat FmE ¥ A femer wr g
arErrer G fzar gar g, o aw wiy
A T &)

SHRI BHUPESH GUPTA: On a

point of order, I rose.

o\ TMARTN . AAEAAF AT gR
miftd 8 wrd....

SHRI BHUPESH GUPTA: Give him. I
yield to him. If he does not have that grace,
give him.

sff TRATAW : FATT HAr A7 g5
g1 & za qOFR o I W @
zq o ¥ Ay RAT ¥ sEar e
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F 9w feAl O ) wrE 3WT Fw
AIRIET FUFT FETAE T AT AT
Fifer Y31 w2 wuaT wRAm =@ifE
qr @ & wmfawt 1 #2r Tw T
¥E AA A FTE g ¥ TM
AWM FTA AT OWET T T A
fei s fovag wewre ams Twagard
FTqT @ T A Ag FE WE. ...

SHRI CHITTA BASU: What is his
point of order?

# TrwAToer @ gaer qare g oifedt
FT | gand Trfest #r 8 1 F St qEaEn
g flr 1 sewe At @ wd a®
qifedt fiaFfr 2 fs oF  sEdr w@x
wr s afeae amr 78 Fogw e
AR GT TUAA AT AT A W F | A
IR & | AFarT a7 g fow avoar
% faa, fo 337 & fAq a@@e &1
FOTST FT F fFAr 90 @ E 3w A
%1 qfc 747 81 @Y 81 foe avwm wdr @
f gurdy ey & gmaerdm =7 9F
§ arufea § oot sdeT @ gad
AT FIAT T AIFC AT AR
e fomr A e 73w ° w8 &
Zw AT wifedt & |@ET | wmieT e
ag AT qEAAT F WA @l g, fafEey
F1 ‘ofeers dT e @ feewe w2
g’ g wMa § s FEAr Wy
gfF =it o Fo AR R IV I
weft wafer 2 wifest &s froaw
qA FIW WEA BN TeAr A Al Wew
g FTAAL |IgA | W FF T AT
geara  WF gE SO 09 0F W
¥ dex § amwram@m g 5 oen A
Fodo WPA T TA AT F AL T
fF 85 T Wt A% A€ FT HFE R
FaFt A & faa wifes 1 dae v
1 T FF FhT & a5 2
iﬁ.‘%‘o%o mg ot feeelt @ #1
TgR W M @iy Ay e
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FAffEd TET AT | FIAT WH T ZA
FUF ORI, .

MR. CHAIRMAN: You should
not take so much time. You have to
puta question straight. No speech.
Put the question straight,

i THAITAM :  H 93 WEAT  HIgAn

g T AT F HHT T A OFI U
T fear mn f5 swaEfar &1 @
g STl @ Uw 9 o=ifEE,
AR F1ET AT 2T FifEd AT
1 qg MR @ ¢ fFggaw gEEn
Fus gwaw gt wifew 85  wrEer
aw 41 ¥ e & fgaw §ITT A

dmT @10 4 wT ag fwe W@ adl
o, fag@r AE =7 Fo Fo WE W
a;%:-m ag wiAT g0 fev sREal
Tefa  fEEs #19 #1 gEwd @&l
9% 1 wifed dr  sEETT BT SAF
Afsee &1 e 9 a% 4 faw 9= aw
TR T B | gFAT w0 gT i
yeer &1 faardf @ am &1 9w
EA Il

SHRI BHUPESH GUPTA: Sir, | am still on
my point of order. I do not wish to inflict any
long speech. Only the hon. Minister said that it
is a new policy. I think the hon. Minister was
not giving the reply correctly. The policy as
we understood, it is settled on the basis of the
demand by the newspapers as to how much
newsprint they required for consumption. Of
course, an advance is given so that they can
consume. Now that it is quite clear that a large
number of newspapers have no” consumed for
whatever reason the paper for one month or
two months, pro rata they should claim less
for that period. What the consumption would
have been but which did not take place, that
should be taken into account and that should
be written off. This is not in consonance with
the policy even as it is. I understand that the
Government policy is not that. Once the quota
is sanctioned for a year, you give this quota ir-
respective of whether the paper is consumed
or not. Now that the paper has not been
consumed, it is a question of fact and he
knows it, that part of
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the quota should not go and the entitlement to
that extent should lapse.

*fi ¥o Fo Wg : FAT I AR IRg
THANHFIAT T AY F21 3T § gea
FLTE | AT A oFl FLR-
a9 Tz FO QHr qH P awEm
T A T AE T gwE..

i\ TARmY : frad T 9 %@
Ié é‘ ? ‘- ,-.‘ ‘\J - :J-_. B - ‘-.! \' ]

sﬂ o aa'om : ﬁ' QT{ Ei'T‘éﬁ 3?
ara fasm g '

sy oemman : 4% g B & A
agg  @ifm

MNFo Ho mF : AN TEEA F

gfed | wit uF gwaeft A qET R A
Fams g I Ffw §ERE)

f) e ; offRq, FRErr NG g
gSW Z1 T S Fe Fo AR H AT AH
g 5 85 wEd Aw @i T
sty #r wfgy @@ B 769 Fh=
grr dmy s fwmran, @ic aﬁqg
e @ fy war ?

HMBoFoMZ : AT FX ¥ Y3
HAifsry, w7 BN AT &)
My : § FR F g

= § qenr st Fe Fo TEH

| &Fo o M : T, FIX 7 WAL
frrm ok 3a%ar =T FU'W FFAO
T3 FEifE TemT # gFriT Jd oA
(Interruptions). urq  STRAT Ty & W
IAHT g F3AT AEATE | TG 85 TEE
1st October, 1967 categorisation, if
there is no scttlement, to be left to ad-

judication, I 99 fard qaEt g,
TR FTYLF A T FifF 9 WA A
wEY | WET

st fro Aot ¢ FqT A fwien
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ooy . W MR 1T
)

) TRATIAN . BYLET F FEAT
FLAqTFYT & HElt S A 7 AR AN

NFF IR ..

SHRI M. M. DHARIA- Sir, on a point of
order. We are discussing regarding this
newsprint. Are we going to discuss regarding
the strike? I have given a Calling Attention
notice for that. When we are discussing one
matter, why should we bring in another
matter?

SHRI K. K. SHAH: So far as newsprint is

off TAAEE 1 7 Ag AT FTEAT
7 fr aifegr w1 faorgar a7

sflogo uqe mfmr: = F= &
garfas &M W1 wf2g a1 awaran
at omear % wafew  genwfEd L

f} TIRATIAN : FAFHTH (20 H A TL
qugd ¥ |9 @Fng Arfasl FrEr
LA e A | A

concerned, I do concede that there is a lot of
force in the argument advanced by you. I am
prepared to accept it. Therefore, I have said
we will reconsider this policy. This was an old
policy where yearly quota was given, and if
less than 75 per cent, regularity was there,
then we cut down the quota. This was an old
policy. I do accept that this is an exceptional
circumstance. It will require amendment of
policy and therefore I say . . .

SHRI BHUPESH GUPTA: Why
amendment of the policy? Kindly understand
that these papers have not consumed the
paper. Therefore, you should be entitled even
under the existing policy—suppose you give
for one year; for two months the paper does
not come out; to that extent . . .

SHRI K. K. SHAH: I have accepted. There
is a lot of force in your argument and
therefore 1 have agreed to reconsider. What
more do " you want?

MR. CHAIRMAN: I am sure it will be
reconsidered. It is a very reasonable
proposition put forward by hen. Members
here.
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off oA ¢ offR, T gF oW
AWH W FHY SUMET WA g1 FH
¥AT F oW 9%, AN F WA T AW
v 2 v Eaenfa dfadead
qE AT JERET  WAET F S q e
¥ qmy wor g dfaw gw @l Ay
iferite &Y SveRfer @@ Ad o @

21 A sz faew @ & @ “Taaw
uee, nw g dfrar’ ) @ 9w gEe

T A% qETC AFATT A% FAT G
st zag fawrem ¥ osg feaAr amm
AT |

Wt ®o ¥o mIg : AT T AWE
FEA  HANAF FH AT AT A IM@TY

ATHT |

MR. CHAIRMAN The question is
whether the newsprint quota for the period of
strike and lock-out is being given to the daily
newspapers which are closed. The Members
generally feel, the consensus generally is, that
most probably it should not be supplied, as I
see it. It is for the Government to consider and
it is a very reasonable demand put forward. In
fact, it gives an incentive to the owners to
continue this strike and they get something out
of it, and thus it is for the Government to
consider it.

SHRI M. M. DHARIA: Sir, we fail to
understand why the hon. Minister should not
assure here that he will not give it for the strike
period. Why should he not declare it here? I
was shocked to know the rule from the hon.
Minister that even if 75 per cent, circulation is
there, the whole quota will be given. That is
giving an incentive for the blackmarketing of
the 25 per cent, newsprint quota. It is
absolutely an absurd policy. It should be
adjusted in the next year; if that quota is not
consumed to the tune of 25 per cent., it should
be adjusted in the next year. It should be the
real rule. The old rule is absurd. Why the hon.
Minister should not assure the House, "Yes, 1
shall not give the quota for the strike or lock-
out period"? We want a categorical assurance
just now.

MR. CHAIRMAN: Let

me tell you ..
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SHRI BHUPESH GUPTA: Mr.
Shah, you give an assurance. It will be
good.

MR. CHAIRMAN: With the experience
that I have as a negotiator for 50 years, I am
sure the answer of the Minister is practically
conceding what you want.

SHRI K. K. SHAH: My hon. friend knows
how much respect I give to the opinion of the
House. All through my life I have always tried
to cany it, and I can assure him that to the best
of my ability I will give the most sincere
consideration.

(Interruptions)

MR. CHAIRMAN: I do not think any
more discussion should be there.

(Shri Mulka Govinda Reddy rose)
Do you want to put a question? AU right.

SHRI MULKA GOVINDA REDDY : I
would ask the Minister of Information and
Broadcasting this question.. He said that if
there is 75 per cent irregularity, the question
of the reduction of the newsprint will be there,
and it will be reduced. But here the question is
not of irregularities. Deliberately the big
newspapers stop  publication of their
newspapers. What right has he to say that it
will be considered? He must assure us that for
this period the newsprint will not be given to
these newspapers. I would also like to know
from the Minister whether he has made any
extra allotment of newsprint for the 'National
Herald', 'Patriot', the 'Amrita Bazar Patrika'
and other language papers during this period
because the demand for these newspapers has
gone up since the larger newspapers are not
there.

SHRI K. K. SHAH : They have drawn
against their own quota so far.

SHRI MULKA GOVINDA REDDY
Please wait.

The third question that I would like to put
to the Minister is this. He has been having
negotiations with the employers and the
employees. What is the latest position with
regard to this newspaper strike?

SHRI K. K. SHAH : So far as the latest
position is concerned, I hope
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they will ask that Minister. I would not have
even made that statement had it not been for
the little heat created by my friend, Shri
Rajnarain. But I have conceded . . .

SHRI MULKA GOVINDA REDDY : Sir,
he has not answered my second question. My
second question was this. The demand for the
'National Herald', Patriot', the 'Amrita Bazar
Patrika' and other language papers has gone
up in view of the fact that the larger, bigger
newspapers are not publishing their issues. . .

SHRI K. K. SHAH: I can consider it.

SHRI MULKA GOVINDA REDDY : ...
and may | know whether the allotment has
been considered.

SHRI K. K. SHAH: I will consider tnat.

SHRI B. D. KHOBARAGADE
(Maharashtra): The hon. Minister has stated,
as I understood him, that the Government has
released the quota for this period and
therefore perhaps it would be difficult for the
Government to reconsider this policy. If that
is the reply given by the hon. Minister, |
would like to know as to what difficulty can
there be to adjust this quota against the other
quotas that it will have to give them in future?
If you have released the quota for the current
period, we do not want that you should ask
those newspapers to return that newsprint. But
at least this quota can be adjusted. . .

SHRI KRISHAN KANT: Why?

SHRI B. D. KHOBARAGADE:

You have to give them a quota in the future.
The policy of the Government should be
adjustable. In these exceptional circumstances,
when the newspapers are not using their news-
print for newspapers, why should the
Government allow those newspapers to save
that newsprint and sell it in black-market?
Does the Government want to encourage
blackmarketing and profiteering?

SHRI K. K. SHAH : Now, my hon. friend
ought to know that we issue the licence for a
year. In some cases the licences may have
been issued already. But I can go through
those difficulties. Since it is the wish of the
House, I have to go through all those
difficulties.
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SHRI CHITTA BASU: May 1

know from the hon. Minister whether he has
taken care to see how the newsprint is being
used today. My report is that certain
newspapers, which are on strike or under
lock-out, are selling that newsprint in the open
market. Has the hon. Minister taken care to
see that that newsprint is not sold in the
blackmarket?

I have got also an apprehension that the
newspaper-owners may suggest to hon.
Minister, when he is going to reformulate the
policy with regard to the allotment of
newsprint quota, that they would consume
that portion already allotted by way of higher
production when the lock-out and the strike
might be lifted. May I know, in view of the
consensus of opinion revealed here and in
deference to your wish Mr. Chairman,
whether the Government can assure us that
this kind of preposterous suggestion from the
owners will be rejected with the contempt that
it deserves?

SHRI K. K. SHAH:
promised on this question.

SHRI BHUPESH GUPTA: Sir, what about
my question?

MR. CHAIRMAN: You have been taking
part.

SHRI BHUPESH GUPTA: I have never
asked a question.

SHRI A. D. MANI: Sir, I want to put forth
a constructive suggestion.

SHRI BHUPESH GUPTA: My question is

I have already

SHRI CHITTA BASU: Sir, he has not
given me the answer.

MR. CHAIRMAN : I think he has given
the answer.

SHRI CHITTA BASU: I asked whether
any preposterous proposal from the
newspaper establishments will be rejected
with the contempt that it deserves.

MR. CHAIRMAN: He has aln»dy said.

SHRI K. K. SHAH: I replied that I will
reconsider it.

SHRI BHUPESH GUPTA : I would like to
know why, for example, the Government is
not using the unutilised quota or portion of the
newsprint— unutilised on account of the
lock-out

IRAJYA SABHA ]
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or the non-publication of some papers— in
order to help those papers which have
implemented the Wage Board's award—please
note the words ‘'implemented the Wage
Board's award— and are publishing the
papers. Such papers' demands are more. If
they have implemented the Wage Board's
award, they should be given an additional
quota and this can be given out of that
newsprint which has been saved, which others
are taking. In this connection, I should like to
know whether the Government have decided
to give them additional quotas out of the
saving and whether the Government would
take care to see that no one gets a quota
simply because he is publishing a paper;
unless the Wage Board's award has been
implemented, no one should get the quota
whether he publishes or not. I have in mind,
for example, the Amrita Bazar Pat-rika' and
the 'Jugantar'. They are coming out no doubt.
But, according to my information, they have
not really implemented fully the award of the
Wage Board. Therefore, such papers should
not get the additional quota.

Finally, Sir, I should like to know why the
Government is not making an announcement,
in view of the behaviour of the managements
of the papers, that in future not only the quota
which would have been normally due to them
had they published the paper, but also the
future quota, will be affected, and that
Government would consider reducing their
quota. Because these people are putting us to
ransom, in view of this, even the future quota
which has to be sanctioned for them or has
been sanctioned should be adversely affected.

SHRI K. K. SHAH: ITiese are suggestions
for action.

oft frima awt : g, a7 AT
Y FU war fE o Smr aradg ol
Tl ff mga &1 oar WA wew TEen
Bfe o amard & gzam ax o g,
wHar  ufer fed o & At F e
Y dwAr amEg dw vERr Taern
T AT T AT F QU S
g fr ey gz AdF A, A9
Fae g, GfrmE ol dw A
A s =™ ™ g afw o
e AR @t A% R owaF amard
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SHRI A. D. MANI: I want to put a
constructive suggestion before the Minister.
Under the Press Registration Act, a
newspaper which does not regularly appear
for a period of a fortnight or three weeks—I
am talking from my memory—-ceases to be a
newspaper. Now, under that rule, for the
period these papers have not appeared, there
will be a justification for the Government to
withdraw the quota after the period is over.
This suggestion I would like to make to the
Minister to consider because I was a member
of Small Newspapers Enquiry Committee; we
examined it at great length. There are
newspapers in Delhi which fitfully appear and
they still have a quota. We examined it at
great length.

Regarding blackmarket in newsprint, the
Press Registrar has got complete control over
the use of newsprint by newspapers, as the
hon. Minister is aware. I do not think that any
of these papers concerned are indulging in
blackmarketing.

SOME HON. MEMBERS : No, no.
SHRI A. D. MANI: But if there is a fear. .

Short Notice

SHRI BHUPESH GUPTA: Some papers
are doing it.

SHRI A. D. MANI : If there is a fear. . .
SHRI GODEY MURAHARI: Mr.
Goenka is doing it.

SHRI A. D. MANI: . . . that newsprint is
being sold in the blackmarket, I would ask the
Minister to call the Press Registrar and ask
him to freeze the newsprint stock which they
have so that no newsprint is taken out of the
godown and sold in blackmarket or used for
any purpose other than the production of
newspapers, when these newspapers resume
publication. The third point I would like to
suggest is this. I hope one day the strike will
end. I would like to make a suggestion to the
honourable Minister and the Minister of
Labour. The employers' and the employees'
representatives have talked to each other
through the mediation of the Minister. I
would sug-
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gest that a committee of Members of
Parliament of both the Houses may be set up
to help in the mediation efforts and we would
all give our cooperation.

DONATIONS BY COMPANIES TO PAKISTAN
MusLIM LEAGUE

8. SHRI JOACHIM ALVA:
SHRI SYED HUSSAINt :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the list of
company donations during 1962-68 in Which
the name of the Pakistan Muslim League
figures with the donation of Rs. 1,79,379 to its
credit and state :°-

(a) the circumstances in which , the name
of the Pakistan Muslim League appears in the
list and what are the names of the companies
or individuals who were the contributors;
and

(b) how did such a League exist in India
and why it was not banned ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN ALI

AHMAD): (a) The names of companies and
the amount of contributions made by each are
indicated below:

Ganesh Flour Mills Co. Ltd.—Rs. 40,000
Delhi Cloth & General Mills Co. Ltd.—Rs.

1,39,379/.
The two companies have their units in West
Pakistan at Lyallpur. The contributions

indicated above are stated to have been made
by their Pakistan units to Muslim League in
Pakistan.

(b) Does not arise.

Wila &2 gae 0 gt Ope b
Oleigad gl (S gue] &5 g Linly
yao ey S Wy Loted 93 ‘_fﬁ.i,&
? i
. L}éﬁa \_fd
I Aoz gda . F A ST AT
7fr ofr feeelt st seafaar S ot
ZATs g E Aifew § iy 7
o\ wETE\A AH( WEHT :  OAT
¥ {The qu‘estilt;ﬁ-w;s-z-;c_t.ualﬁl; Egk_é_&-z on the
“floor of the House by Shri Syed Hussain.
[ ] Hindi transliteration.




